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GOVERNMENT OF KERALA
Law (Legislation-G) Department

NOTIFICATION

2012
No. 24217 Leg, G 2/2011/Law. Dated, Thiruvananthapuram, B0l Fiun, AN
6th Ashadha, 1934.

In pursuance of clause (3} of article 348 of the Constitution of India, the
Governor of Kerala is pleased to authorise the publication in the Gazetie of the
following translation in English language of the Cochin University of Scicnce
and Technology (Amendment) Act, 2012 (9 of 2012).

By order of the Governor,

C. K. PADMAKARAN,
Special Secretary (Law}.
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[Translation in English of “2012-6n1 e:@dsfl omi(@-mooaesoile: wwdmii@

YT

mudnmenworl (erenal) @peg” published under the authority of the Govemnor]

ACT 9 OF 2012

THE COCHIN UNIVERSITY OF SCIENCE AND TECHNOLOGY
(AMENDMENT) ACT, 2012

An Act furti;er to amend the Cochin University of Science and Technology
Act, 1986.

Preamble—WHEREAS, it is expedient further to amend the Cochin University
of Science and Technology Act, 1986 for the purposes hereinafter appearing;

Bt it enacted in the Sixty-third Year of the chﬁblic of India as follows:—

1. Short title and commencement.—(1) This Act may be called the Cochin
University of Science and Technology (Amendment} Act, 2012,

(2) It shall be demed to have come into force on the 1st day of
December, 2011,

2. Amendment of section 17.—1In section 17 of the Cochin University of
Science and Technology Act, 1986 (31 of 1986) (hereinafter referred to as the
principal Act),— '

(i) in sub-section (1),

(a) in item (viii), for the words “one shall be a teacher” the words,
numbers and bracket “one shall be a University Professor elected to the Senate
as per item: (v) under the heading ‘Elected Members’ in section 19" shall be
substituted;

(b) for item (xiv), the following item shall be substituted, namely:—

“(xiv) A student nominated by the Government from among the
student representatives of the Senate.”;
(ii) in sub-section {2),~— ‘
) (a) for the words “shall not be cligible”, the words “shall be eligible”
shall be substituted;

(b) for the second proviso, the following proviso shall be substituted,
namely:—
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“provided further that the members nominated by the Government under
sub-section (1) of section 17 shall hold their office during the pleasure of the
Govemment.”.

3. Amendment of section 19— In scction 19 of the principal Act,-—

(i) under the heading “Ex-Officio Members™, in item (v), for the words
“the Mayor of Cochin”, the words “the Mayor of Cochin and the Chairperson of
Kalamassery Municipality” shall be substituted;

(ii) under the heading “Other Members”, -
(a) for item (iv), the following item shall be substituted, namely:- -

“(iv) Six experts nominated by the Government from the ficld of Higher
Education of whom one shall be from Scheduled Castes/Scheduled Tribes and
one shall be a woman.”;

(b} after item (iv), the following proviso shall be inseried, namely:—

‘“‘P‘rovided that the members nominated by Government shall hold their
office during the pleasure of Government.”;

(c) item (v) shall be ornitted.

4. Special provision.—Notwithstanding anything contained in the principal
Act, on the date of commencement of this Act, the existing members in office
nominated under items (viii) and (xiv) of sub-section (1) of section 17 and under
items (iv} and (v) under the heading ‘Other Members' in section 19-of the
principal Act, shall cease to hold their office by virtue of the provisions of this
Act.

5. Repeal and saving.—(1) The Cochin University of Science and
Technology (Amendment) Ordinance, 2012 (24 of 2012} is hercby repealed.

(2) Notwithstanding such repeal, anything done or deemed to have
been done or any action taken or deemed to have been taken under the
principal Act as amended by the said Ordinance shall be deemed to have been
done or taken under the principal Act, as amended by this Act.



